CENTRAL ADMINISTRATIVE TRIBUNAL
 PRINCIPAL BENCH, NEW DELHI | ~

0.A. No. 1500/1994
New Delhi, This the 10th Day of August 1994

1. Shri Baljit Singh Dangi
S/o Shri Jage Ram,
202, B-5, Sacter—a
Rohini aelhi

2. Shri Sysd ﬂinhaj Rashid
3-117 Laxmi agar
elhi=92

3, ShtivShri‘PaIISharma
s/o Shri Mam Chand Sherma
Flat No.51, Type 111
: Income~tax Celony
0 RN ~Pitam Pura
'\. Delhi. «sfpplicants

By Shri D K Mahajan, Advocate

Versus

1. Union of India, through its Sscratary
~Ministry of Urban Dsvelopment, Nirman Bhawan
Neuw Delhi, o :

2. Union Pyblic Service Commission
~through its Saergtary
Shahjahan Road,

ey aelhio
sssfRBspondents

ORDE R(oral)

1. A limited department competitive examination was

held by UPSC in Decomber 1992 and it is stated that 366
eandibateayia thétiexamiﬂation qualified in the written
test and out of thess 149 candiaaias actually have bsen
promoted in Septembar 1993, It is further stataé that
on the date of the advertisament according to the
‘applieanta thara were about 227 posts of AE(Civil)

& which have no ,9one up by about 266 bascauss of cartaia“

casualities in the meantime and due to promotions or
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deputations.  The grisvance of the applicants that they
- shénld baveen;idared for appaintsent fren this select
list, The relisf prayed by the applicants arué-
(i) Make apaeimﬁmeﬁta from among the 366 JE(C)
successful candidates to all the AE(C) vacanciss
whichexist as of to-day. |
(ii) Inform the aﬁceassful JEs of the numbsr of
‘&E(C) vacancies which éxists as of‘toaay and also
notify the same to the UPSC.,
(iii) Pass such other order/s as the Hon'ble
Ttibunal in the circumstances may deem fit and
proper in the interest of justice,
2. We heard the lsarned counsel for the applicant
shri D K ﬂahajab for the last two occasions and fié wanted
to supploment the plsadings and a supplementary pleadina
_uas filed making averments in para 3 of the supp lementary
pleadings that the persena‘uhé qualified in the utittea
test and motified have no knowledgs of the persons
who have been appointed on promotion from this list
of qualified written examination candidates. It is
further stated‘inépanaré that the vacancies have not baen
ealeuléfed and notified on the basis of the cirgular:
of oM ﬂe.23/1167 eEétt(E) dated 14-7-1967 and in para 6
it is ¥MPtad that the applicant Zo mot claiming any
vested right of promotion but do claim the protection
of Article 14 of the Constitution.
3. We have given careful thought to the various
contention placed by the lsarned counsel before us,
It ia’expacﬁad of the respondents that they should follow
~their oun instructions in letter énd spirit., Howsver
due to certain administrative inefficiency and imadvertange
the spirit of the circular is not féllowed as in the

~ present case the number of vacancies which wers availabls
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ma-
to be filléd up by the promotes gquoto of 50 per e@at fa:
Ltd Departmental Competitive Examination held in 1993

for the vacancies in the particular pariad-hava'aet saaa

_notifisd to the UPSC. Housver, we do find that after

this list of candidates who were qualified in thewritten

examiaatioa was drawn the promotion is only based en the

poré:maaea;ef the service career as brought out in the

ACRs of each of aforesaid qualified candidates, It is

1theréaftar the panel is dréun or that the person deesmed

Pit is promoted.

4, It is not the case of the applicants thet a person
who is down below them in the list of qualifisd candidates

~has sinca been promoted ignoring them,

5. The application is therefere disposed of with the

 observation that the respondents are éxpacted to publish
~the list of qualified candidates who have alse made their

claim after the purusal of the ACRs and that the number
raference to

of vacanczss be also ba notified that uith the particular

- Ltd aepartaantal Competitive examxnatian and the same

be conveyed to the applicants preferably withya period

- of three months from the receipt of this erdér. Tba

applicatian is therefore disposed of agcordingly.

“No costs.
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